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Applicant/s. 

- Vel"slis - 

Union of India & Others 
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L)r. J1. Sarkar, Railway Starlaig Counsel, 
....................................................... * ................................ Adivrocate for the 
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Whether tobe forwarded for incitiding in fle Digest 
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of theJudgment? 

IVM-6-chairman(j) 



Al 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 62 of 2006 

Date of Order: This the 30th March 2006. 

The Hotfble Sri K.V. Sachidanandan, Vice-Chairman. 

Anisuz Zamal, 
Son of Late, Abul. Mazid t  
Workn as Gangman in Kam-pur Raftay 
Station, at Kampur, N.F. Railway, 
Lumding. 

Applicant. 

By Advocates Mr. H. Rabnum, Ms. J. Huda, Mr. R.S. ThakLir, Ms. 1, 
Deka and Mr. A.M. Ahmed. 

- vemus - 

The Union of India, 
Represented by the General Manager$  
N,F. Railway, Maligaon, Guwahati " 11. 

The Divisional Railway Manager (P) 
N.F. Railway, Lum(ling, 
Nagaon. 

The Senior Divisional Engineer, 
N.F. Railway, Wmcbrig, 
Nagaon. 

Rmpondents. 

By Advocate Dr. J.L. Sarkar, Railway Standing Counsel 

RX.  SACHEDANANDAN WX !:~.-j 

The apFificant, while worl ~ng as Gangman at Kampur, 

was unauthorisedly debarred from discharging his cluties from 

15.05.2002. At the intervention of this Tiibuaial in. O.A. No. 283 of 



 

J~I 

2 

 

2002 dated 12.06-2003 ~ the a~pplicant was allowed to work and was 

given a posting order. According~, the applicant has been given a 

posting, but his grievance is that salary for the intervening period 

has not been disbux-sed despite the fact that there was a direction 

from this Tribunal to consider the same. The applicant filed 

representation dated 29.0,3.2005, which is not considered and 

. disposed of by the respondents. Aggrieved by the said inaction of 

the respondents, the applicatit has Med this application seeking 

the following reliefs: - 

'In view of the ,  facts and circumstances 
mentiopetl above., your  humble applicant prays for 
the Mowing rehefs- 

To release the salmy etc. which is due to the 
applicantfrom 15-5-2002 to 13-8-20CK3.' 

Heard Ms. J. Huda, learned counsel for'the applicant 

and Dr. JI. Sarkar, learned standing counse] for the railways. 
. 	

1 
'When the matter came up for admission hun-irg, 

learned counsel for the applicant submits that she will be satisfied 

if a direction is given to the Respondent No. 2 to consider and ' 

dispose of the representation within a time frame. 

Considering the submission . made by the learned 

counsel for the applicant, this, Court is of the view that such 

recourse will meet the ends of justice. Therefore, this Court directs 

the Respondent No. 2 and any other competent authority as 

directed by lifin to consider and dispose of the representation of tlie, 
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applicant dated 29.03.2005 within a Period  of diree,  months from 

the date of receipt of this order. 

The O.A. is disposed of as above at the admission stage 

itself. In the circumstances, no order as to costs. 

(K.V. SACHIDANANDAN) 
VICE-CHAIRMAN 

/ mb/ 
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IN THE CENTRAL ADMINISTRATIVE T L1KB1W1N ,,AL ~8-.'P169W?P*fH4ATI B CH qqTZ  

P AT GUWAHAT1,6 	 VO 

C  
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cz 

An Application under Section 19 of the Administrative 

Tribunal Act j  1985) 

Original Application No. 	/2006. 

Anisuz Zamal .. Applicant. 
-  Vs -  

Union of India & Ors. .. Respondents 

S  Y  N  0 P S I S 

The Applicant, i~hile working. as a Gangman at Kampur, 

was unauthorisedly debarred from discharging his-  duties  from 

15-5.2002. The applicant, under such cir6umstances q  had filed 

a c, a s ~e_e Yo —re -e-  ffO-  nP  Sl feEiT Yh- -eH < ~ -n , b i e c.4:j,  - vi-  ~ re - i ti § -0 ̀F2d e r 

and Judgment dated 12.n6--ZO,03-directed the respondents to allow 
the applicant to work detai ing the place of posting of the 

applicant. The Hon'ble CAT also directed the respondents to 

release the unpaid salary to the applicant since 15.5.2002. The 

Respondent Authority did not pay salary from 15-5.2002 to 

13/8/2002. The applicant submitted his representations o  but o  no 

order has been passed by the Respondents to release his salary. 

Hence, this instant application praying for releasing 
the salary from 15-5.2002 to 13-8.2002 as per the Hon'ble CAT's 
Order dated 12-6-2002. 

L I  S  T OF  D A T E S 

Order of the Hon'ble CAT to allow the applicant 
to work and to release his salary since 15.5.2002. 

ANNEXURE-1 t  -Pag 

Representation by the applicant to release his 
salary from 15-5.2002 to 13.8.2002. 

ANNEXURE-2,  P2ge- 

F il ed by - 

ADVOCATE. 

0 
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IN THE CENTRAL AD14INISTRATIVE TRIBUNAL ; GUWAHATI BENCH 

AT GMIAHATI. 

(An Application under Section 19 of the Administrative 

Tribunal Act, 1985). 

Original Application No. 	/2006 

Anisuz Zaman 	Applicant 

- Vs 

Union of India & Ors. .. RespotLdents 

I N D E X 

Si.  No. 

1 . 

 

 

 

Particula-rs 

Original Application 

Verification 

Annexure - 1 

Annexure - 2 

Page No. 

1 to 7 

8 

9 to 11 

12 

Filed by - 

A D V 0 C A T E. 

- xx - 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH : 

AT  GUWAHATI. 

2 

4 

(An Application under Section 19 of the Administrative 

tribunal Act, 1985). 

Original Application No. 	/2006. 

Anisuz Zamal t  
Son of Late Abul Mazid s  

Working as Gangman in Kampur Railway 
Station t  at Kampur y  N.F. Railway,Lumding. 

0 0 a APP1  ic ant. 
- Versus - 

The Union of India g  
represented by the General Manager, 
N.F. Railway l, Maligaon, Guwahati-11. 

The Divisional Railway Manager (P), 

L',,.-'N.F. Railway, Lumding, Nagaon. 

The-Senior Divisional Engineer, 
.~N_F. Railway, Lumding, Nagaon. 

* 9 . Res]2ondents. 

1) PARTICULARS OF THE ORDERS AGAINST  WHICH THIS - APPLICATION 
IS MADE 

The application is made against the representation 

dated 29-3-2005 by the applicant before the Respondent No-3 

for not releasing the unpaid arrear and salary from 15-5-02 
1 	

1 

~ to 13-8-2003 and for inaction on the part of Respondents. 

Contd...2 
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JURISDICTION OF  THE TRIBUNAL. 

The application declares that the subject matter of 

the application in which the applicant seeks relief is 

within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION  : 

The application f urther declares that the application 

is within the Limitation period prescribed under the Act. 

FACTS OF .  THE CASE : 

That the applicant is a citizen of India and is the 

resident of the aforesaid locality and,as such, he is entitle 

to all the rights and privileges as guaranteed by the Cons-

titution of India and the laws of the land. 

That the applicant begs to state that he was working 

as a Gangman at Kampur on 14-5-2002 and thereafter he was 

not allowed to work at Kampur by the Gang-in-charge at the 

instance of the Permanent Way Inspector (PWI - I for short) 

without any reason. 

That the applicant begs to state that he was not allowed 

to discharge his duties and he was directed by the Gangmahto 
i 

meet PWI-1. The applicant thereafter went to the Office of 

PWI-1, he was not allowed to meet the PWI-1 and his grievance 

was not entertained. 

That the applicant begs to state that when he failed to 

meet the PWI-1, the applicant tried to meet the Assistant 

Engineer and the Senior Divisional Engineer to ventilate his 

grievah,ce g  but he also failed to express his grievance before 

them. 

Contd,-..3 
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%1\1 I 

e) That the applicant begs to state that,finding no 

other alternative the applicant filed an application 

before the Hon'ble CAT. The said application was numbered 

and registered as Original Application No.283/2002. The 

Hon'ble Central Administrative Tribunal vide its Order and 

Judgment dated 12-6-2003 was pleased to pass the judgment 

in favour of the applicant. The Hon'ble Tribunal in its 

judgment dated 12-6-2003 directed the Senior Divisional 

Engineer, Lumding to detail the applicant his place of 

posting either at Kampur or at Lappani and to complete the 

91 

disciplinary proceedings within three months from the receipt 

of the Order copy. The Hon'ble CAT further directed the 

Senior Divisional Engineer to look into the grievance of the 

applicant and also directed tkN him to take appropriate 

measures to release salary etc. which is due to the applicant 

as per rules. 

A copy of the Order and judgment dated 
I 	 12-6-2003 is enclosed herewith and marked 

as Annexure  -  I. 

That the applicant begs to state that as per the Order 

and Judgment of the Hon'ble CAT., your humble applicant 

reported for his duty before the Respondent No-3 and the 

applicant was allowed to work in the post of Gangman from 

14-8-2003. 

That the applicant begs to state that the applicant 

joined his post of Gangman -at Laopani on 14-8-2003, he was 

regularly paid his salary and allowances since his joining. 

However, he was not paid salary and other allowances from 

15-5-2002 to 13-8-2003 for the reason best known to Respon-

dent authorities. It is also worth-mentioning that the 

Contd...4 
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applicant was not placed under suspension by the Respon-

dent authorities, although the disciplinary proceedings - 

was initiated against him. 	 < 

That the applicant begs to state that as per the 

Order and Judgment dated 12-6-2003 in Original Applica-

tion No.283/02 it was a clear direction of His Lordship's 

that the unpaid salary etc. are to be paid to the applicant 

as per rules. The Respondent authorities have no right to 

withhold the salary and other allowances of the applicant 

during the period of absence as compelled by Respondent 

from 15-5-2002 to 13-8-2003. 

That the applicant begs to state that in order to 

highlight his grievances the applicant submitted an appli-

cation before the Respondent No-3 to release the arrear 

payment from 15-5-2002 to 13-8-2003 the first application 

was sent by registered post on 19-3-2004. However, the 

said application is pending in the Office of the Respon-

dent and no order has been passed by the Respondent against 

the said application. The applicant has also submitted - 

another application on 29-3-05 to release his salary which 

is due to him from 15-5-2002 to 13-8-2003. Howeverp the 

Respondent Authority is not disposing of the applications 

and willingly deviating the Hon'ble CAT's Order and 

Judgment for the reason best known to them. 

A copy of the application dated 29-3-2005 

is enclosed herewith and marked as 

Annexure - 2. 

Contd ... 5 
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J) That the applicant begs to state that the Respon- 	_S 
I,P 

dent has not paid the full attention of the judgment 

passed by the Hon'ble Tribunal and their intention 	<4 
categorically shows the disrespect of the Hon'ble CAT's 

Order. 

k) That your humble applicant begs to state that the 

Respondent Authority did not disposed of the representation 

and simply sitting tight over the issue. 

1) That finding no other alternative and seeing no hope 

of a positive response.  from the Respondents, the humble 

applicant has no other alternative but to file this appli-

cation before this Hon'ble TribunPI  for redressal of his 

grievance. 

m) That this application is being filed bonafide and 

for the ends of justice. 

DETAILS OF THE REVEDY EXHAUSTED  : 

The humble applicant declares'that he has exhausted 

all the departmental remedies which were available to him 

within the department. 

MATTERS NOT PREVIOUSLY FILED OR PENDING  BEFORE ANY COURT 

OR TRIBUNAL 

The humble applicant further declares that the subject 

matter against which the applicant seeks remedy is not 

pending before any Court or Tribtnal. 

Contd ... 6 
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RELIEF SOTZHT 

In view of the f acts and circumstances 	113 
k1r 

mentioned above, your humble applicant prays for 

the following reliefs 

To release the salary etc. which is due to the 

applicant from 15-5-2002 to 13-8-2003. 

GROUNDS OF RELIEF  WITH LEGAL PROVISION  1* 

For that the action of the Respondents f or not 

releasing his salary is highly improper and unjust to 

the cause of the applicant. The applicant was unautho-

risedly compelled to debar from his duties for no 

fault of his own. The Respondents Authority have no 

right to withhold the applicant's salary without any 

reason and without any order for salary deducted for 

which no departmental enquiry was initiated against 

the applicant. 

For that t-he action of the Respondents for illegally 

debarring him from joining Us duties in the eye of 

law. The applicant g  have the right to receive his salary .  

etc. for the period of 15-5-2002 to 13-8-2003. Thus the 

respondent has no right to stop his salary from 15-5-02 

to 13-8-03. 

0) 	That the respondent is duty bound to pay the salary of 

the applicant as he was not absented from his duties 

but the duty was not allotted to him for the reason best 

known to them, 

Contd...7 
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INTERIM  RELIEF PRAYED FOR 

N I L 

PARTICULARS OF BANK DRAFT/POSTAL  ORDER : 

Indian Postal Order No. 101§ 3 19,7j 111-7  

dated 	 for P-,S.50/- (fifty) only payable at 

Guwahati in favour of the Registrar t  Central Adminis-

trative Tribmal, Guwahati- 

Contd ... 8 - Verification. 
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V  E  R I F I  C A  T 1  0 N 

I,, kiisu.z Zamal l  son of Late Abul Mazid, aged 

about42- years, working as Gangman in Kampur Railway 

Station t  at Kampur g  N.F. Railway, Lumding q  Assam do hereby 

solemnly affirm and declare as follows :- 

Thatp I am the applicant in the accompanying 
. application and I do hereby verify that the statements made 

therein are true to my knowledge,, belief and information. 

And I sign this Verification on this the 	day 
M O-V 0 4, 

of Fe~~ , 2006 at Guwahati. 

4(\A' S,-h -2--L-~ ,  

S  i  g  n a t -u  r e. 

- Xx - 
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A 	d j r 	0  . 1  

D 
. 
ate 	ol: 	(JCCiL;i011: 	ThiJ 	the 	12LI, 	d ~ 'IY 	OL 	JLIIIL~, 	2(JO3 

The 	110 1 -l'ble 	Mr 	Justice 	D.N. 	Chow(jilur-y" 	
V.Lce-Cjj ~jjrlllaIl 

TH 
. 
e 	Hon'bl 

I 
 e M.  r 	Upcidhyaya, 	Administrative 	Mem6er 

61-lCi 	Aiij.:3uz 
SIO 	LaCC, 	Abdul 	tqazid,' 
Working as Gangman, 
Ka ill p u?~ 	

1 ~'IilwaY 	Station, 	Kall)PLU', 
NaYa011, 	Assaill. 

A y. Advocate 	tic 	Ha ~3ibur 

The~ ;'.Union of 	India, 	represented 	by 'General The 	Manager, 
Railway, 

* 

44aliga 0 n, 	Guwahati. 
The Sr. 	Divisional 	Engineer, N.F. 	Railway, 
Luiriding, 	Nagaon. 

3. 	Tile 	perillal, ILllt 
	tq ~'Y 	InSpecLou, 

N - P. - Ra i I wa y, 
CIMpormukh, 	N ~jgao jj , 	Assail,. 

a I) en t 	Wa Y 	I 	P 	L ci r 
Railway, 

Chapormukh, 	Nagaon, 	Assam. 
Shri 	Jauhar' 	Jha, 	Gangilian, 
Posted 	at 	Kartiliur 	Railway 	SLaLioi), Nagaon, 	Assam. 

By 	Advocates 	Mr 	B.K. 	Sharma, 	
...... Respondents 

Railway Counsel and 	Mr 	S. 	Sa'rma. 

0  R  D E R (ORAII) 

cfiowmiui ~ y.  J.  I  (V.C. ) 

I e 	Sol. C. 	Coll Lroveu,<.,y 	L' 	L 	0 11 	L h e 	i s S u C. 	o L 

by 	ic,1111: ;1L 	()L 	work- 

According LO Lhe applicant fie is contilluOuSiy
.  reporting 

a t the place of work on and from 15.5.200 2, but 
~
t i 

aristituti on of this application lie was not allowed - to 

31 
i 	--- 	

— 
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b y 	ri Q I 1,*.i L' 	1 1. 	L 

t 11 e 	Permanent 	Way 	inspector 	I 	kPIU-1 	for 	Shart 

Accor-dilly t-() 	lie wjj::j 	d e h; I L,  r (1, 

from discharging his duties. 

The respondents contested and filed their written 

statement 	denying' 	a rid 	dispuLing 	the 	c I a i III 	of 	the 

applicant. In t he written S t a L eme n L the r e 8 po rid e n L s 

c o ri L e I id ed t ha t the applicant was riot attending to his 

duties and as a itiatter of fact a di:,;ciplinary proceeding 

was initiated against him on 6.7.2002 for the alleged. 

absence of the appiicant from .  duty oj ,, and tro.m 15.5.2002 

and the...disciplinary proceeding is pending. 

-1 . ,-.WL- have heard Mr H. Rahman, learned counsel tol: 

the..'*app'T i cant as well as Mr S. Sarma, learned counsel for 
j~ 	it  

respondents. 	1,11: 	1.1 . 

	

Ra 11111 a 11 	S U LAII i L t Cd 	that 	U I I 

respondents unauthorisedly were not allowing the applicant 

i:s charge hi.~i duLic-3. The learn ,_.cl couilso.l. S L1 hill i L 1'. Od 

that the applicant reported in his place of work at 

Kampur and thereafter on his transfer trom Kampur to 

Laopani, the applicant reported to the Gang Incharge of 

Gang No.24 at Laopan-i -on 15.9.2002 and was discharging' 

his d u L i es at Laopani with effect f rom 

15.9.2002/18.9.2002 and. thereafter lie w as not allowed ~ to 

perform his ducies nor was lie paid his salary. Mv S. 

Sarma, learned counsel for the respondents, on the other 

h a rid s u bm i L I- ~ d L hi-I L L110. C.ILIC-:3(: i Oil 0 I ~ 1101 ;1 1. 1. o w j. n (.1  1: h e 

applicant to perform hib dULios did nut acisc ,  since lie 

did noL even report L(.)C' hiS dULiQ0. 

In .  our opinion / 
the entire issue requires to.  be 

decided on assessment of th e taCLS. As a matter of tact v 

the disci-plinary proceeding is pending on the same issue 

wh ich ............. 



which requires to be resolved with utmost expe dition. 

A d III i I. 1 4 -ij I y 	1.110 	'Ippl, I :;lilt: 	i S 	11 o L 	I ) I it c 0( 1 	1, 111( 1 v 1, 	:111, 11 le I I , I I ( )I I . 

Theretore, there cannot be any impediment in not allowilig 

the appijcant: to work at 'the place OL woz.k. According Lo 

the applicant he has been unauthorisedly refused work at 

the place , of work by the PWI .1, tq.F. R4I jjw.-,)y ., Chaparmukh. 

5. ' On hearing the learned counse.i. for the parties and 

o it 	corinideraLion 	of the 	fact 	and 	circumutOlIC03, 	we 

direct 	the 	applicatiL to 	report 	to 	the 	Senior 	Divisional 

. -71,-Manager, 	N.F. 	Railway, Lumding 	on 	or 	before 	16.6.2003 and 

I -~k~ rjjor'Ujvisional i e Manager 	~31iould 	direct: 	the 	concerned 

a6t 	detail iI ~ y 	to him 	at 	the 	lace 	of 	work 	either 	a t P 

'W. 	J 	Laopani. Kampuf 	r The 	Senior 	Divisional 	Planager 	w i 

A 	so.-Ji" ok 	after 	the grievance 	of 	the 	applicant 	and 	take 

a 	1) 	[)r i a t. e 	I I 1 	:3 u r e u rld e'r 	the 	I 11 w 	1 ' 0  1. 	pa y lilt'! 11 t. 	o 1. 	It i :1 

salary 	etc. 	a s 	admissible under 	the 	rules.. 	I 11 	t h e 

meantime, 	the 	competent authority, 	namoty 	the 	respondcnt: 

authority including t h (? Assistant Divisional Lng ineer, 

N . P. Ra ilway, jayicoad are d ii r e c 	t-~ C omp I C t e t he 

disciplinary proceeding expeditiously.. Si lice the 

applicant has already submitted his written- statement as 

lar back a3 14.9.2002, t'he r jcjpuiidenL3 WWII compleLe the 

proceeding preferably within three inonLhs ~- from today. 

* 

Th e 

respondents shall'take all nece,9.3ary to I:e,'-Io)ve the, 

impasse and take appropriate steps tor release of the 

salary/allowances etc. to t: he a pjA i ca n L .1 11 

with law. 

6. 	r I i e application thus standS disPOSed Of- TheLe 

shall,'however, be no order as to costs. 

Sd/V ICL-CH A111PIAN 

W/ MIMULR (A) 
r7 I 

C- . j .  

V"  

x 

0 

a 

N 



To,. 
The Senior Divisional Engineer, 
N.F. Railwny, LunyUng, 
Dist. KA-mrup, Assnm. 

Sub 	Applic 
I 
ation for  payment Of Arrenr nalary from 

15/5/2002  to 

Sir, 	
Most humbly and respectfully-I beg to statc . thO 

following few lines for your kind consideration and necessary 

nction. 

Th-it Sir, -,Is per the Hon"ble Tribunal Order dated 

i2/6/2003 in O.A. Wo. 265/2002, Your Honour was pleased to 

nlJow me to 
I 
 join my duties and accordingly I Join my duties. 

After Joining my-duties Your Honour ws .s. plensed to dispose .  of 

FYI y nppe.-Ii. t) y  the order (Inted 20/12/0/4. Your.  I-Io .nour-waa 	.9 

to pass nn Order "Censure". But till date the operative p 
. 
ort 

I 
 io n 

of the judgmept r-(-p,--)rding payment of s3lary ib not yet consi- 

(I 	Thr DisclT,-Ilrinry nroceeding - wris riot (7.0 11ducted 'Against 

11f, t:r, r 	o f writte 	v Ino PV('l 	 .11 .13titemmit on 14/9/02. 

li c,iji g  ~., poor jj.q j .j.,,.-jy . employee I am f*ncinp, economic 
' 

hardship 

for non-pnymer-iL ci f my arr(~ar snlary for which'I am entitled. 

It is, 	fore prsyed that Your 

1) ~,  pnSr, 11PC.r5S,1.1"y order fo r payment Of my 

fj
.

', j j fjj- V  fo l- whicy, T rim entitled ns per the 

directel d you. to 

(.),f pnyment of UllpfiJd SnIrWY by J.t ,'% 	11(l 8 M 

Honour may pleased 

arrear and unpaid 

law. And the 
consider the case 

n t d n Und '12/6/2003. 

0~ 

1Y,  

Yours faithful ly, 

Ani ~su 
S 

~ZamWi--)vet, 
Gnngmnn, Uinpnni 
Rnilway St,-.1t.J-on, 
N. F. T1,-J1 ,,-, ny. 

VV 

4 5,P) 
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S1. No. 
CD Ditirict' 

. . . . . . . . . . . . 

_0 

INTHEGAUHATI - HIG.H.CGURT 
(THE HIGH COURT OF ASSAM, NAGALAND, . MEGHALAYA, MANIPUR, TRIPURA 

mIZORAMAND ARUNACHAL PRADESH) 
n 

No .................................... OF .... 	 *.6 ........ 
APPELANT 
PETITIONER 

VERSUS. 

RESPONDENT 
OPPOSITE-PARTY 

Know all men bythese presents that the above named ........ .............................. 	 .................... 

...... .......................................................................................... do hereby nominate, constitute 

zzlz a and appoint Shri/Smti ...... 

.t fi:- ff-."dvoca,te and such of the underm 
. 
entioned Advocates as. 

shall accept'this Vakalatnama to be 	our true and lawful Advocates to- appear and act for me MY. 
us in, the matter noted above and in. connection therewith. and for that purpose to do all acts what-

soever in that connection .  including depositing or drawing money filing in 6 r taking out papers ~, 
deeds*of composition etc ~ for me /us and on my / our hehalf and.1 We agree to-ratify and confirm 
all acts to be done by the said Advocates as mine /.ours.  for all intents and purposes. In case of non-.  
payment of the stipulated fee infull, no Advocate will be bound to appear and act on my o ur 
behalf. 

In witness whereof I/We hereunto set my /our hand on'this'.. .......................... Day of .... 

Advocata 

or, 

N. M. LAHIRI 	D.R. GOGO-1 

B. K..GOSWAMI. 	ZIAUL KAMAR 

A. H. MAZUMDAR;. 	HASIBUR 
. 
F3AHAMAN 

J. M. CHOUDHURY, 	B.M CHOubHURY 

D. K. MISHRA 	DILIP MAZUMDAR 

D.C. MAHANTA 	J.R. GIRI 

H. DA. S 

Receive from the 	Mr./Mrs..* ..................................... ............ 
execu,tant, satisfied 	will lead me us in.the case 
and accepted: 

Advocate 	Advocate 

J. R. GIRI 

ZIAUL ALAM 

AFTAB HussAIN 

P.S. BHAT-TACHAR.YYA 

A.M. AHMED. 

N. RAJKHOWA 

R.S.THAKUR 

and Accepted' 

C KA 

Ad vocate 
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